THE TWELFTH SCHEDULE
[See section 46]
I. AMENDMENTS TO THE CONSTITUTION (DISTRIBUTION OF REVENUES) ORDER, 1965

The following provisos shall be inserted immediately below the Table in sub-paragraph (2) of
paragraph 3 of the Order, namely:—

“Provided that the share of taxes on income payable to the State of Punjab as it existed
immediately before the 1st day of November, 1966, shall be construed, as from that date, as payable
to the State of Haryana and the State of Punjab and the Union in the proportion of
37.38:54.84:7.78 :

Provided further that the share allocable to the Union shall be retained by it and shall be deemed
to form part of the Consolidated Fund of India.”.

Il. AMENDMENTS TO THE UNION DUTIES OF EXCISE (DISTRIBUTION) ACT, 1962

The following provisos shall be inserted immediately after the Table in section 3 of the Act,
namely:—

Provided that the share of the distributable Union duties of excise payable to the State of Punjab
as it existed immediately before the 1st day of November, 1966, shall be construed, as from that date,
as payable to the State of Haryana and the State of Punjab and the Union in the proportion of
37.38:54.84: 7.78:

Provided further that the share allocable to the Union shall be retained by it and shall not be
withdrawn from the Consolidated Fund of India.”.

I1l. AMENDMENTS TO THE ADDITIONAL DUTIES OF EXCISE (GOODS OF SPECIAL IMPORTANCE)
ACT, 1957

The following provisos shall be inserted at the end of the Table in paragraph 2 of the Second
Schedule to the Act, namely:—

“Provided that the share of the additional duties of excise payable to the State of Punjab as it
existed immediately before the 1st day of November, 1966, shall be construed, as from that date, as
payable to the State of Haryana and the State of Punjab and the Union in the proportion of
37.38:54.84: 7.78:

Provided further that the share allocable to the Union shall be retained by it and shall not be
withdrawn from the Consolidated Fund of India.”.

IV. AMENDMENTS TO THE ESTATE DUTY (DISTRIBUTION) ACT, 1962

The following provisos shall be inserted at the end of clause (b) of sub-section (2) of section 3 of the
Act, namely:—

“Provided that the share payable under clause (b) to the State of Punjab, as it existed immediately
before the 1st day of November, 1966, shall be construed, as from that date, as payable to the State of
Haryana and the State of Punjab and the Union in the proportion of 37.38: 54.84: 7.78:

Provided further that the share allocable to the Union shall be retained by it and shall be deemed
to form part of the Consolidated Fund of India.”.
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